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SAROJ KHAPARDE): Hon. Members, 

as the Lok Sabha has passed the Bill, we 

should also go according to that. 

Whatever views you want to express on 

this you can express..........{Interruptions )... 

SHRI JOHN F. FERNANDES: 

Madam, what has happened in the Lok 

Sabha is not the precedent. Whatever the 

Committee decides is not binding on the 

House........ {Interruptions )... 

SHRI GURUDAS DAS GUPTA: It 

is, of course, true .............{Interruptions )... 

SHRIMATI MARGARET ALVA: I have a 

note here, Madam. It is printed here. if I am 

allowed to intervcne....{Interruptions )... 

SHRI GURUDAS DAS GUPTA: Will the 

hon. Chair allow the Members to speak? 

....{Interruptions )... 

SHRIMATI MARGARET ALVA: 1 

have said that here is the Report on the 

Banking Companies (Acquisition and 

Transfer of Undertakings) Amendment 

Bill. The whole Report of the Standing 

Committee is here and the note of dissent 

has also been printed here as part of the 

Report. Therefore, it is available to all 

the Members as a document 

..... {Interruptions)... 

THE BANKING COMPANIES 

(ACQUISITION AND TRANSFER OF 

UNDERTAKINGS) AMENDMENT 

BILL, 1994 

THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI M.V. 

CHANDRASHEKHAR MURTHY): Madam, 

I move: 

"That the Bill further to amend the Banking 

Companies (Acquisition and Transfer of 

Undertakings) Act, 1970 and the Banking 

Companies (Acquisition and Transfer of 

Undertakings) Act, 1980, as passed by the 

Lok Sabha, be taken into consideration." 

Madam, following the 

recommendations of the Committee on the 

Financial System, the Narasimham 

Committee, the Reserve Bank of India has 

laid down certain norms for income 

recognition and provisioning and also for 

capital adequacy" in relation to riskweighted 

assets of banks. These norms have been 

designed to put the financial accounting 

standards of Indian banks on a sound footing 

in line with the current international practice. 

Following the introduction of these norms, all 

the nationalised banks will have to build up 

their capital base substantially over the next 

three years. All the banks have to ensure that 

their total capital equals at least, eight per 

cent of their risk-weighted assets by the 31st 

March, 1996. The banks having overseas 

operations had to achieve this norm by the 

31st March, 1994 which has since been 

extended upto 31st March, by the Reserve 

Bank of India. 

Achievement of the prescribed capital 

adequacy norm is essential for the basic 

financial health of the banking system. It is 

also essential for its international credibility 

as banks all over the world are adopting the 

norm laid down by the Committee on 

Banking Regulation and Supervisory 

Practices set up by the Bank of International 

Settlements. 

At present, the entire paid-up capital of the 

nationalised banks stands vested in and 

allotted to the Central Government. The 

Central Government has been contributing to 

the paid-up capital of these banks during the 

last few years. During the period 1985-86 to 

1993-94, the Government has contributed Rs. 

9,700 crores to the paid-up capital of these 

banks. A sum of Rs. 5,600 crores has been 

provided in the current year's budget. Since 

resources of the Government are limited and 

funds are required for other priority areas, it 

will not be possible for the Government to 

contribute the Substantial amounts now 

required by the nationalised banks for 

meeting the new prudential norms. 
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The Government has, therefore, decided 

that the nationalised banks which are in a 

position to do so, may be allowed to approach 

the capital market to raise fresh equity to 

meet their shortfall in capital requirements. 

The additional capital thus mobilised will 

help the banks to expand their lending. The 

Government will, however, continue to retain 

majority ownership and, therefore, effective 

control in the public sector banks. 

In order to give effect to the above 

decision, it has become necessary to amend 

the Banking Companies (Acquisition and 

Transfer of Undertakings) Act, 1970 and the 

Banking Companies (Acquisition and 

Transfer of Undertakings) Act, 1980. The 

proposed amendments inter alia, provide that 

the Board of Directors of the nationalised 

banks may, after consultation with the 

Reserve Bank of India and with the previous 

saction of the Central Government, raise their 

paid-up capital by public issue of shares 

subject to the condition that the Central 

Government shall at all times hold not less 

than 51 per cent of the paid-up capital of the 

bank. It is also proposed that the authorised 

capital of every nationalised bank shall be 

divided into 150 crores fully paid-up-shares of 

Rs.10 each. No shareholder other than the 

Central Government shall be entitled to 

exercise voting rights in respect of any shares 

held by him in excess of one per cent of the 

total voting rights of all the shareholders of 

the bank. There are also amendments dealing 

with the composition of Board of Directors 

providing for election of shareholders 

directors, and also empowering the Board of 

Directors to frame regulations on various 

matters such as maintenance of shareholder's 

registers, particulars to be entered in the 

registers, the manner in which the shares may 

be held and transferred, convening of general 

meetings of the shareholders, etc. 

The Standing Committee on Finance to 

which the Bill was referred to, has also made 

certain  recommendations relating 

to ceiling on foreign investment, composition 

of the Board of Directors, etc. The 

Government has accepted most of the 

recommendations of the Committee and the 

Bill was passed in the Lok Sabha on the 9th 

May, 1994 alongwith the official 

amendments moved in respect of the accepted 

recommendations of the Standing Committee. 

Madam, I commend the Bill for the 

consideration of the House. 

The question was proposed. 
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THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): Shri V. Narayanasamy. 

SYED SIBTEY RAZI (Uttar Pradesh): 

This is his maiden speech after becoming the 

Secretary of the Party. 

SHRI V. NARAYANASAMY 

(Pondichery): Madam Vice-Chairman, 

thank you for giving me this opportunity 

to speak on the Banking Companies 

(Acquisition and Transfer of 

Undertakings) Amendment Bill, 1994. 

Madam, the purpose for which this 

Bill is being brought is very clear. It is 

to sec that the banking system in this 

country is built on sound lines, the 

capital base of the banks is on a sound 

footing, and the banks rise to the 

occasion and meet the requirements of 

the new economic policy which has been 

adopted by the Government. And I 

would like to thank the hon. Minister 

for the broad principles for which this 

Amendment Bill has been brought. The 

employees        have been        given 

representation in the Board of Management. 

Apart from this, the shareholders have also 

been given representation because of which 

there will be more accountability in the banks. 

Now   we   find   that   there   is   a   lot 
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mismanagement in the functioning of the 

banks, and the bank officials also go scotfree 

because there is no accountability fixed on 

them. 

Madam, when the new economic policy 

was brought forward by the Government, 

it was absolutely necessary for the 

Government to strengthen the banking 

system in the country. There is a strong 

critism from the left 

parties....{Interruptions). They think thal they 

arc the only persons living in this country. 

That is the whole trouble. 

SHRI JOHN F. FERNANDES (Goa): 

They think that they are the communitst of 

this country. 

SHRI V. NARAYANASAMY 

Madam, as I said, in tune with the new 

economic   policy,   the   banking   system 

would      have      to      be      strengthened 

{Interruptions) 

THE VICE- CHAIRMAN (MISS SAROJ 

KHAPARDE): What is this running 

commentary, Mr. Jibon Roy? 

SHRI NARAYANASAMY: We should 

have a sound banking sytem. (Interruptions) 

THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): Mr. Jibon Roy, this is not 

fair. 

SHRI JIBON ROY: Madam, he is referring 

to the Left parties. 

THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): This is not fair. When a 

Member is speaking, how can you disturb 

him? 

SHIR M.A. BABY (Kerala): This is his 

maiden speech. Madam, after becoming the  

Secretary of the  Party! 

SHRI V. NARAYANASAMY: Today. the  

situation  is such... 

DR. BIPLAB DASGUPTA (West Bengal): 

This is the way of congratulating you. 

SHRI V. NARAYANASAMY: Kindly 

bear with me. I do not want to make any 

comments, for the time being. 

THE      VICE-CHAIRMAN      (MISS 

SAROJ KHAPARDE). If this is their way of 

congratulating you, you take it easy. 

SHRI V. NARAYANASAMY: Madam, as 

I said, in terms of the new economic policy, 

the banking system should be sound. We 

should have a sound policy, which is 

acceptable not only to the people of the 

country, but also to the foreigners who would 

like to come and invest in our country. The 

quantum of money which is coming into the 

country, the quantum of investment which is 

coming into the country, is enormous. 

Therefore, confidence has to be created in the 

minds of the people who arc coming from 

abroad for the purpose of investment. 

Madam, we have seen the bank scam. We 

saw that the securities Scam had totally 

paralysed the banking sytstem in the country, 

about two-three years back. To restore the 

banking system to normal health and to make 

it acceptable not only to the people of this 

country but also to the world, to ensure proper 

utilisation of the money which his invested in 

the banking system, to revitalise the banking 

sector, to recoup the money which had been 

lost in the securities Scam and to create 

confidence in the minds of the people about 

the banking system, certain measures had to 

be taken. 

Now, in view of the investment being made 

in this country, to facilitate the opening of 

L.Cs, for trade purposes, an easy procedure 

has been adopted. The L.Cs, can be opened 

by any person in the country vis-a-vis a 

person from abroad, within 24 hours. The 

banking system in our country is quite old. 

Therefore, to scope with the flow of 

investment, the functioning of the banking 

system has to be modernised. 

When modernisation is necessary, they 

oppose it. When computers are introduced, 

there is opposition" from the other side. They 

say that the employees would be retrenched. 

In spite of clear assurance    that    there    

would    be    no 
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retrenchment of the bank employees, they 

take advantage of the weaknesses of the bank 

employees some of the political parties take 

advantage of the weaknesses of the bank 

employees-and they try to exploit the 

situation, which is bringing the banking 

system to naught. 

Only this morning, the issue of the strike by 

the bank employees today was raised. It was 

raised during the Zero Hour. This issue was 

raised by a senior Member of this House. I 

would like to say that I am one of the 

supporters of the working class. There could 

be a strike by the employees for the purpose 

of achieving something. But what would 

happen if the employees go on strike, at the 

instigation of some political parties? They not 

only interfere in the management, but they are 

also thwarting the proper functioning of the 

banking system. We have seen that in a 

month, for three-four days, the bank 

employees strike work. They are going on 

strike, under the pretext of opposing the so-

called retrenchment of employees, under the 

pretext of opposing the modernisation and 

under the pretext that the Government is 

going to privatise the system. This kind of a 

canard is being spread. Actually, the 

employees are being exploited to suit the 

convenience of these political parties. 

Madam, now the situation has come when 

our Government has made a right policy. 

When we want development, when we want 

investment, when we want modernization, we 

will have to change our policy a little. 

Otherwise we will be lagging behind. While 

small countries are going forward very much 

with their development, India, with a large 

potential—we have got enormous resources—

if the banking system does not come up to our 

expectations is definetely going to suffer. So I 

request the hon. members who are supporting 

the employees—I am also supporting the 

employees-to kindly see that, when the 

country is to develop not only in trade and 

commerce but on the industrial side 

and agricultural side also, there is a total 

revamping of the banking system in this 

country. Then alone the economic 

reformation that is being implemented in this 

country will give us the proper yield. 

I have got a lot of complaints against the 

nationalized banks. We have raised this issue 

in this House on earlier occasions also. Take, 

for example, the agriculture sector, which is a 

core sector in our country. The policy of our 

former Prime Minister, Shrimati Indira 

Gandhi, behind nationalizing the banks was to 

give benefits to the people who are in the 

rural areas—the farmers, the working class, 

the artisans and small—scale industries. But, 

Madam, after 1970 the banking system 

became such that it was financing only the big 

industries. 

SHRI ASHOK MITRA (West Bengal): 

You are responsible for that. 

SHRI V. NARAYANASAMY: If you were 

also in power, it would have happened like 

that. Don't blame us. You are also equally 

responsible for that. 

Now, take the bad debts. Rs 13,000 crores 

are to be paid back by the industries alone, 

which comes to 10 per cent of the total loans 

of the industrial sector in this country. They 

take the help of some Managing Director or 

Chairman in getting the loans. Cases are filed 

against them and CBI inquiries are going on. 

By the time the inquiry is completed, the 

Managing Director or the Chairman or 

whoever it is retires and the entire money is 

washed away or swindled. The government is 

taking steps but ultimately the result is that 

elther the person involved retires or dies. 

Thereafter the case is closed and the debt is 

written off. In this context I would like to tell 

the hon. Minister that more than 90 per cent 

of the money that is advanced to the small-

scale industries, poor and small farmers is 

recovered by the banks. But the loans 

advanced to the big industries are not paid 

back for the purpose of mobilization and 

investment elsewhere. Even   today   most   of   

the   small-scale 
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industries arc being closed down because for 

most of them, which will be providing 

employment in the rural areas, the doors of 

the nationalized banks arc being closed for 

the small-scale industries and the small 

farmers. These banks are investing their 

money only in the big industries only because 

they would get the benefits. Therefore, I want 

the hon. Minister to concentrate on the small-

scale industries, concentrate on the farmers of 

the country, concentrate on the artisans and 

try to give them loans liberally. Now the 

question will arise, wherefrom will the funds 

come? 

In this year's budget they have allocated Rs 

5,000 crores for this purpose. We welcome it, 

but when the country is going to develop in a 

big way, it is not sufficient. In the power 

sector alone we arc going to invest Rs 30,000 

crores. Now, that money will be going to the 

banks, from where it will be borrowed. But 

then, the problems of the banking system 

have to be solved and the banking system 

must be revamped. Then only the investment 

will be made in the power sector. In the other 

countries, where their banking system is well 

developed, they arc advancing money at the 

rate of four per cent interest. But what interest 

are they paying today? Twenty four per cent. 

Even the small industries arc paying 24 per 

cent. The banking system should be 

competitive. The banks should compete with 

each other. Today the banks are concentrating 

on only one sector because they want to make 

quick money out of it. Therefore. the result of 

it was the Securities Scam. They have 

forgotten all the norms, rules and regulations. 

They want to invest only in a particular sector 

to make quick money. That way we lost 

several crores. When the banking system will 

be competitive, when the banks will mobilise 

funds in the share market, in the capital 

market, from the public, definitely, the 

banking system will be sound. The bankmen 

will have sufficient funds. The banks will 

compete with each other in lending loans. In 

the process, the rate of 

interest will come down, by which the 

common man will be benefited, the person 

who gets the loan will be-benefited and the 

investors also will be benefited. Therefore, I 

support the hon. Minister in this regard. 

Madam, 1 would like to submit to the hon. 

Minister one more sentence, a very important 

sentence at far as the capital base is 

concerned. The hon. Minister also says that. It 

has been said that the nationalisation of banks 

was done by the Congress Government, and 

the Congress Government itself is diluting it 

today. How many branches have been closed 

because those branches were running into 

losses'. That issue was raised several times in 

this House also by the hon. Members. The 

hon. Minister gave an assurance on the floor 

of the House that in the rural areas if there 

was only one bank, even if it was not making 

a profit, it would not be closed. That was the 

assurance given by the Minister. How many 

public sector banks in which public money is 

being pumped, are running into losses? 

Whether it is the UCO Bank or the State Bank 

or the Central Bank of India, how many banks 

have been closed? How many banks have lost 

their capital base? How many banks are 

running into losses running into several 

thousand crores? 

Therefore, Madam, by raising the funds 

through public resources, getting funds by 

foreign investment for the development of the 

country, definitely the banking system is to be 

made sound. For that purpose, this Bill will 

definitely help. I congratulate the Minister for 

having added "employees representation" in 

the Bill, which was hitherto not accepted by 

the Board of Management of any bank. Not 

only that, the investors' representatives are 

also there. They can take up issues. They can 

put their viewpoints. They can tell the banks 

where the banking system fails so that the 

banking can be revitalised. 

Therefore, I support the Bill which has 

been moved by the hon. Minister. I thank the 

Minister for having brought it 



427 The Banking Companies [RAJYA SABHA] transfer of undertakings) 428 
(Acquistion and Amendment Bill. 1994 

at an earlier point of time. It is on the basis of 
the Narasimham Committee Report. Thank 
you, Madam. 

SHRI ASHOK MITRA: Madam Vice-

Chairman, this is a ritual we are going through 

for the second time in the course of the last 

few months. In the month of December, if I 

remember aright, we had the spectacle of the 

legislation on the denationalisation of the 

State Bank. Now the time has come to chop 

off the neck of the rest of the nationalised 

banking sector. 

I am greatly amused, and I should like to 

thank Shri Narayanasamy. My very good 

friend, for the entertainment that he has 

provided. For 47 years since Independence, 

including 25 years since the nationalisation of 

banks, with the exception of exactly two 

years, his party has been in charge of the 

banking sector. Even the Charan Singh 

Government and the Chandra Shekhar 

Government survived for the few weeks they 

survived with your sufferance. Therefore, 

when you described the ills of the banking 

sector very vividly, you were really 

condemning the acts and activities of your 

own party. I thank you because you have been 

very objective. 

This performance shows the class character 

of your Government. Nominally you say that 

you did the nationalisation because you 

wanted to protect the interests of the poor 

people, the interests of the rural segments, etc. 

etc. You centralised all powers in the Ministry 

of Finance. You used this power to disburse 

bank credit only for your near and dear ones. 

But an institution with an infrastructure is still 

there. It was built over a period of 25 years. 

Now, the Government is out to destroy that 

structure. It is very convenient for a party, 

which has no particular political conviction 

like the Indian National Congress to do so. 

Twenty five years ago you nationalised the 

banks because you professed to believe in 

socialism. I do not say that you ever believed 

in socialism. You  professed  to  believe  in  

socialism. 

Today you believe in the ideology of the 

Swatantra Party. Therefore, you are de-

nationalising the banks. The Swantantra Party 

is defunct, but the former members of the 

Swantantra party should not be disheartened. 

The Swatantra Party lives very much in the 

Indian National Congress. 

I come to this piece of legislation. Here I 

would like to say that you take the name of 

the Narasimham Committee which is a 

dummy. You set up this Committee with your 

own 'Yes men'. You asked them to write a 

report and they have written a report as per 

your instructions. But actually the instructions 

have come from foreign lands 11,000 miles 

away asking you to do certain things in the 

banking sector if you want the flow of foreign 

loans to continue. All right. You have done 

that. Then like a lawyer you are trying to 

build up a case. You say you are short of 

capital. The inadequacy of capital is the basis 

of your argument. Now, if you are talking of a 

nationalised bank, then the entire asset 

structure of the Government should be behind 

the nationalised banking sector. There is no 

question of any inadequacy, because if a 

particular bank is in a temporary difficulty, 

the Government will come in and support it. 

If that is not the issue, then what is the issue? 

It is some foreigners nation about capital 

inadequacy that has to come from across the 

seven seas and you have accepted their terms. 

All right. Why is capital inadequate? You say 

the Government has no money. Instead of 

moving this particular legislation, why did 

you not bring in another legislation trying to 

amend the Banking Companies Act to get rid 

of the secrecy provisions? If you had done 

that, you could have straightway identified the 

parties which have not repaid Rs. 38,000 

crores. On the admission of the Finance 

Minister as much as Rs.38,000 crores are due 

from tycoons, who belong to the corporate 

sector. You could have moved that 

amendment Bill saying that these people are 

the defaulters, they have cheated the nation 

and you will collect 
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Rs. 38,000 crores, which are till now lying 

uncollected in sticky accounts or bad debts. I 

know that within the period between 1970 

and 1990, year in and year out individual 

banks have drawn on their reserves in order to 

write off some bad debts of the past. The total 

quantum could be about Rs. 150,000 crores. 

Nobody has gone to prison for cheating the 

nation of this much of money, because you 

did not have the will. If you had the desire, 

the whole thing could have been inquired into 

and there would not have been any question 

of capital made quacy. The banks are sick 

because of your party policy to use the banks 

as milch cows for your near and dear ones. 

This is what has happened. Now you have 

made a plea that you want money. Therefore, 

you want to go to the capital market and get 

some money. What is the next argument? The 

next argument that you give is "The 

Opposition Members should not feel 

unhappy. We arc not really denationalising 

the banks. Look we are retaining 51 per cent 

equity control. We have not been born 

yesterday, neither the Minister who has 

moved the Bill nor Members sitting on this 

side." You take our corporate structure. There 

arc a number of corporate entities where 

private people holding only 8 per cent or 10 

per cent or 12 per cent of the total equity are 

in effect the control. How do they do that? 

Although the Government has a majority of 

the shares, although public finance 

corporations have a majority of the shares, 

they are passive. If the Government continues 

to act passively, if the Government thinks that 

whatever the private sector does, whatever the 

foreigners do, in the wake of the private 

sector taking over the banks, is right, then, 

obviously the Government will withdraw to 

the back seats and would leave it private 

racketeers and foreigners to ruin our banks. 

I have already read in the newspapers 

regarding the intention of the Government to 

allow foreigners to have at least 20 per cent of 

the total equity of 

each individual bank. With 20 per cent 

equity, foreigners would take total command 

of the bank. The Government will be cowed 

down. The Government will be frozen by fear 

on account of foreigners. We have seen that 

the Government, can be made to freeze with 

fear for this is the Government which has 

presided over the bank scam. Though four 

foreign banks were leading the mayhem, 

nothing has been done to them. These 

foreigners were trying to instruct our bankers 

about how to cheat and how to steal.This is 

the latest technology, the technology of how 

to steal and filch public funds. We have 

followed the flag of foreigners and we 

continue to do so. 

Even if you want to retain 51 per cent 

equity in effect you arc handing over the 

banks to the private people and to the 

foreigners. There is an ironical twist to the 

story. The shares are transferred. Therefore, 

let us say this particular stock broker—I do 

not want to take his name at this stage—a 

certain stock broker who has stolen Rs.500 

crores from the State Bank of India has 

money in his pocket. Then, he will bid for the 

shares of the State Bank of India in his own 

name and in some benami. He will come to 

control, in due course, the Bank he would 

preside over the State Bank of India. This is a 

painless and costless operation. First, he stole 

from the bank with the connivance of the 

Government. Second, he uses the stolen 

money to buy the bank. 

There is a German poet. Bertold Brecht 

who had rather a caustic sentence, "What is 

robbing a bank, to owning a bank" Owning a 

bank is a much worse crime. When a person 

commits a minor larceny, raids a bank he 

cannot own a bank. If a person commits one 

larceny after and raids a bank a thousand 

times, only then he can own a bank; otherwise 

he could not have accumulated so much 

money. By cheating others he owns a bank. 

Therefore, what is happening is a kind of an 

epitaph to the Brecht doctrine, "I started by 

robbing a bank, I end up by owing a bank". 

This is what is going to 
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happen. But I am not disheartened. This is a 

passing phase. Twenty-five years ago you 

were for nationalisation and twenty-five years 

later you are for denationalisation because it 

suits your purpose for the present. There is 

however such a thing as public opinion. 

People are not cows. They undestand the 

entire economic and political processes that 

take place and also are aware who is gaining 

and who is losing. After all, sooner or later, 

you will find that some of the things that arc 

being done in the name of the people, some of 

the things that are being done to exploit the' 

people in the name of the people, will become 

dead-letters because people will make them 

dead-letters. 

1 am almost finished, because it is pointless 

to carry on the arguments. We have gone 

through this gamut once more. I have, 

however, some residual remark about our 

friends on the extreme right. They have, of 

late, become 'Swadeshi. They are all for 

indigenousness, self-reliance,      this      and      

that.      I      do 

not......(Interruptions). Since when foreign 

banks have become 'Swadeshi'? Through this 

legislation which you arc not opposing, you 

are really facilitating the entry of foreigners 

into our banking apparatus. As I mentioned 

somewhere, in the battle for self-reliance, the 

BJP is a Johnny-come-lately-I should amend 

myself—the BJP is quarter a Johnny-come-

lately. Thank you. 

SHRI JOHN F. FERNANDES. Madam, I 

rise to support the Banking Companies 

(Acquisition and Transfer of Undertakings) 

Amendment Bill, 1994. 

This Bill is a bit overdue because the 

policies were liberalised way back in June, 

1991 and this measure should also have been 

brought at that time. I congratulate the hon. 

Finance Minister of our country. Dr. 

Manmohan Singh, because it goes to his 

credit that he is the first Finance Minister to 

pilot four Budgets successively. This Bill, 

though belated, is a welcome steps towards 

revitalising our banking institutions. We 

have seen when we liberalised the policies, how 

the multinationals, the touts in the market, 

cheated our institutions. We know about the so-

called Securities Scam. It was nothing but a 

broad daylight robbery of the poor people of the 

country to the tune of Rs. 5,000-6,000 crores 

because all the money in the banks belong to 

the people and to the Government. My friends 

of the Left want to misguide the people by 

raising slogans and by saying that the banks are 

going to be denationalised and they are going to 

be privatised. This is only a disinformation 

campaign. On the contrary, these banks are 

going to be more and more public because the 

people have a say in these institutions. They 

will hold 49 per cent of the shares, the paid-up 

capital, in the institutions and the Government 

will have full control of our banking system 

because, as mentioned in the Bill by the 

Finance Minister, 51 pet cent of the shares will 

be held by the Government. The Government 

will be in control. I say that it will become truly 

the public sector because the people will have a 

direct say. We have seen how the banks were 

run in the past. They were controlled by the 

Government. When anything is owned by the 

Government, it is run like a Government 

department, like the Railways where you have 

the maximum pilferage. That is what has 

happened to our banks in the last two or three 

years. We blame the system. But I do not think 

that it was because of the failure of the system. 

It was not a system-failure. It was a human 

failure. There were people who were 

responsible. And since this was a Government 

institution, either everybody was responsible or 

nobody was responsible. And we could not fix 

the responsibility of any particular person. 

Therefore, there was a failure in the human 

system, not any other system, because our 

banks are not computerised. Our banking 

system is obsolete. The other day, the Finance 

Minister mentioned in this House that our banks 

take three weeks, that is, 21 days, to clear one 

cheque. Who can have faith in 
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our banking institutions? We have the NRIs 

who send their remittances from abroad. They 

do not want to send their remittances to Indian 

banks. When we go abroad, we talk to them. 

They say "No. your banks arc not foolproof." 

Our banks are run by the manual system and 

the moment you post a draft abroad, it is 

pilferred in transit, either by the post office or 

by the courier. That is why they do not trust 

our institutions. We have to modernise our 

institutions. The Finance Minister is on record 

is this House that when he visited small 

countries in South East Asia, Singapore, 

Hongkong or Bangkok, he found that though 

they were small countries, their banking 

system was fool proof and it was fully 

computerised. After the liberalised economic 

policies, our Prime Minister visited many 

countries in the West and in the East also. Our 

Prime Minister went to Davos as a 

businessman to get business for our country. 

For the first time, our Prime Minister had to 

be a businessman. He went to Germany, he 

went to Japan. But the first question the 

people ask there is about our banking system 

and our industrial employment system and 

whether we have the powers to hire and fire. 

We know that the banking institution is the 

major co-infrastructure for any developing 

country to develop and the very same people 

who oppose the new economic policy of the 

Government are the people who oppose the 

banking institutions being made public. I need 

not name them. It is obvious. They feel that 

they can oppose the Government policies 

indirectly by controlling the banking 

institutions. I think the people are wise 

enough to see through their game. The hon. 

Minister has mentioned that our banks are 

ridden with bad debts. The other day the hon. 

Minister mentioned in this House that there 

are bad debts and most of these bad debts are 

cornered by the multinationals in our country, 

the big industrial houses. The Minister has 

said that he would circulate a list of all the 

banks.  Our businessmen are very wise 

and since they are wise, they are called 

businessmen and every business house 

has at least ten or twenty sign-boards of 

different companies. I don't think it will 

be a foolproof system. Again, we have to 

sec that when the banks arc made public, 

this system is not allowed to rob and 

defraud our banks. When these banks 

give them loan as a company, the same 

gentleman has five or ten name-plates in 

his name and it is one individual who is 

defrauding the banks. So, I don't think 

that will be a wise thing for the Finance 

Minister to just circulate a list stating that 

such and such company is involved in a 

bad debt. The same gentleman, who is 

owning company A, is also owning 

company B. He can approach the other 

bank in the name of company B. We 

have to take precautions and see that 

these people are not allowed to rob our 

country. Again, the liberalised policy has 

brought in foreign exchange convertibility 

and the main complaint of our exporters 

is that when they deposit their hard 

earned foreign currency in the banks, it 

takes them six months to get a foreign 

exchange certificate. I do not know why 

this is permitted by the Government. At 

the same time, the Government say that 

they want to encourage foreign exchange 

and what to bring in more dollars. The 

Government have exempted them from 

income-tax. But, at the same time, they 

are being harassed. The moment they 

deposit their hard earned foreign 

currency in the bank, they are not given 

the temporary registration number 

immediately. Why should they not give a 

temporary registration number 

immediately that they have deposited so 

much thousands or lakhs of dollars in their 

banks and the certificates can come after six 

months or one year, whatever time it takes? I 

would request the hon. Finance Minister to 

see that these loopholes are removed from our 

system. Again, the Minister has said 

something about computerisation in this Bill. 

I am happy to note that the Minister has 

referred to the floppy disc which can maintain 

the record of the cheque holders 
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in the registry and also in the floppy disc of 

the computer. I think, this will be a right step 

for modernising the banks and making the 

banks really people-oriented rather than 

making them only Government-oriented, 

where they are allowed to be defrauded. With 

these few submissions, I support this Bill. 

Thank you. 

SHRI RAM JETHMALANI 

(Mharashtra): Madam Vice-Chairman, having 

been a supporter of the Government's 

liberalisation policy as well as their 

globalisation policy, it might sound a little 

odd that I am opposing this Bill. I am 

opposing it not on the ground which my 

friend, Mr. Mitra, mentioned, "Though you 

pretend not to denationalise, you, in fact, arc 

denationalising." My criticism is that I am 

opposed to it bacause you arc not 

denationalising at all, which is your 

commitment under the very liberalisation 

policy which you have announced. What you 

are doing is a betrayal of that very policy. It is 

the betrayal of that very policy which has, at 

least, persuaded some of us even to break 

ranks and support you publicly. It is a 

betrayal and that is precisely what I propose 

now to explain. 

Madam, the main provision in the Bill is 

that the Government is now taking on power 

to dispose of a part of the equity of these 

nationalised banks or financial institutions, 

ranging from about 20 to 49 per cent, but they 

shall always retain 51 per cent in their control. 

Now the whole question is that the policy of 

liberalisation was based upon the rationale 

that the banks had suffered in the past because 

there had been an unholy alliance between the 

managements of the banks, between the 

bureaucrats who had exercised control over 

the banks and the corrupt businessmen who 

wanted to have access to public money for 

their own benefit. It is this unholy matrimony 

which requires to be dissolved before the 

banking system can be purified and before we 

can make any fiscal progress. I 

regret to say that the Bill makes no such 

provision. All that you are now trying to do 

by this Bill is that the same frauds will 

remain, the same incompetence will remain, 

the same fudged accounts and embezzlement 

will remain and the same losses of your 

capital are remained. But you are onlying to 

pass on to the. unwary future purchaser of the 

equity in this banks, at least, 20 to 49 per cent 

of the losses which are inevitably going to 

continue unless you take some other measures 

which you have promised to take. I might 

have some ideological differences with my 

friend, Mr. Mitra, but when he makes a 

statement of facts, I almost take it as a gospel 

truth. He just said that the Narasimham 

Commitee was almost a dummy Committee. 

Now, frankly speaking, I have not seen much 

evidence in support of that, but I will accept 

that. But in all fairness to that Committee, that 

Committee spoke the truth. It is true that 

because of politeness—because it did not 

want to speak the stark truth—it sugar-coated 

it in its official language and tried to create a 

very palatable or sugarcoated Bill and it used 

a language which the layman cannot 

understand. So, the layman who reads the 

Narasimham Committee Report is unable to 

follow it. And so far as the Government is 

concerned, the Report is couched in a 

language in which they can always pretend 

that the Narasimham Committee Report is 

being followed. Now that is the fraud of the 

Statement of Objects and Reasons of this 

particular Bill. The Narasimham Committee 

Report, Madam, told us the evils which had 

overtaken the banking system in this country. 

It first told you that you had an accounting 

and disclosure system which did not reflect 

the true position of the banks, and this is 

precisly what the IMF told you. The IMF told 

you that you had to follow the practices, 

which were laid down by the International 

Committee on Accounting Practices and 

Banking Practices. 

You are asked to create what is called 

"transparency of balance-sheet" and the 
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expression ''transparency of balance-sheet'' 

was used by the Narasimham Committee as 

one of the requirements of any possible 

progress in the future of the banking system. 

It is this Committee which pointed out under 

this head that there is no balancing of books, 

there has been a total absence of 

reconciliation of inter-branch and inter-bank 

entries. There has been excessive political 

interference in lending and management 

decisions leading to unproductive lending. Of 

course, it did not cite those extreme examples 

which were cited, for example, in a study 

undertaken by the Indian Law Institute. The 

Indian Law Institute published a book in 

which they pointed out some of the frauds 

which took place and Mr. Mitra has correctly 

noted that those frauds were taking place 

when the banks were still nationalised and 

were not in the process of being 

denationalised Somebody went to a bank in 

Patna and got a huge loan from the bank in 

Patna by mortgaging the railway platform of 

Patna railway station. Another one managed 

to get a loan from the same bank on 

mortgaging the Gandhi Maidan in the city of 

Patna. This was what was happening when 

the banks were in the nationalised condition 

because the bureaucrats of the banks, who 

controlled the banks, and the politicians, who 

were publicly in conspiracy with these 

corrupt bureaucrats, they all dealt with the 

property of the banks as if the property 

belonged to them. Certainly it did not belong 

to them and, therefore, they could help 

themselves to as much of the properties as 

they could. (Interruptions)... 

SHRI JIBON ROY: They arc on the Board 

of Directors. 

SHRI RAM JETHMALANI: There 1 agree 

with you. What you have to do now, 

therefore, is, if you want to follow the 

Narasimham Committee, as you are trying in 

your Statement of Objects and Reasons, to 

create a pretence as if this Bill is enjoined by 

the recommendations of the Narasimham 

Committee. It is not so.   The   Narasimham   

Committee   has 

pointed out to you these evils. Please, 

Mr. Minister, for God's sake, tell us: 

What measures do, you suggest? What 

measures have you already taken? What 

are the measures on your anvil? What are 

the measures which you are proposing to 

take in the near future which will 

eradicate the three or four evils which 

have been pointed out to you by the 

Narasimham Committee? The 

Narasimham Committee also pointed out to 

you the remedies. The remedies were that 

your Statutory Liquidity Ratio has to be 

lowered and the funds must not be deployed 

for financing the public sector. Have you 

accepted this proposal? I don't know how 

many people in your Ministry have read the 

Narasimham committee Report and its 

recommendations and you only pretend to 

refer to it when it suits you, in the Statement 

of Objects and Reasons. Are you taking any 

steps, first of all, to accept this 

recommendation that your SLR must be 

reduced? When the Committee suggests that 

you must also make the CRR. the Cash 

Reserve Ratio, to become more flexible and 

make it very dependent on the market 

conditions, have you accepted this proposal? 

What arc the measures which you propose to 

take? Then the Committee told you that more 

than 10% of the lending should be given to 

the old preferred beneficiaries who were 

supposed to be in the priority sector. The 

priority sector is now supposed to be 

compressed into mainly marginal farmers, 

rural artisans, cottage industries and other 

such small industries and the weaker sections 

of the society. You have been told that 

hereafter your lending will be to the displaced 

persons from the priority sector on 

commercial terms, on proof of their 

creditworthiness and on proof of satisfaction 

of the criterion of creditworthiness. I see no 

such evidence. The same lending practices 

are continuing. The same persons are 

continuing to be the beneficiaries of your 

banking system and nothing of the kind has 

been done to comply with the 

recommendations of this dummy Committee, 

as you call it. It may 
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be a dummy Committee. But it has given 

some real good remedies which required to be 

followed. Sir, one of the recommendations 

made has been that you must now embark 

upon a true evaluation of your banking assets. 

Nothing of the kind has been done. Before 

you go into the equity market and before you 

disgorge your shareholding you must be 

prepared to take the future investor into 

confidence. Disclose the whole truth to him. 

Tell him that out of these 28 banks, which are 

nationalised banks, eight of them are 

absolutely sick and the remaining are nearly 

sick and they are not only formally 

proclaimed to be sick, that you are disgorging 

the shares of sick units to unwary investors 

who are going to buy these shares in the 

market. This is a matter which is of great 

importance. It honestly requires, commercial 

integrity requires, that you must declare the 

whole truth. My hon. friend, though he may 

be a Johnny-comc-lately, has something very 

sensible to say. He talked of Special Recovery 

Tribunals. Have you, at least, brought them 

into existence? What are you doing? You 

have been told that if your debt has become 

irrecoverable for 180 days, if you have 

received no interest for 180 days, treat this as 

a non-performing asset and make it disappear 

from your balance-sheet. You have done 

nothing of that kind. Banks have continued 

with the same old fradulent balance-sheets. 

The same frauds are continuing. Therefore, I 

oppose this kind of a Bill. For lack of time, I 

cannot go into other kinds of frauds which are 

still being perpetrated daily upon the people 

of this country. I am avoiding it for lack of 

time. To show my resentment against the 

manner in which you are going about the 

implementation of your own policies, I am 

opposing this Bill. I hope this House will 

reject this Bill lock, stock and barrel. 

 

 



441 The Banking Companies [11 MAY  1994] transfer of undertakings) 442 
(Acquisition anti Amendment BUI. 1994 

 



443 The Banking Companies (RAJYA  SABHA] transfer of undertakings) 444 
(Acquistion and Amendment Bill.  1994 

 



445 The Banking Companies I"  MAY  1994] transfer of undertakings) 445 
(Acquisition and Amendment Bill,  1994  

 

SHRI GURUDAS DAS GUPTA (West 

Bengal): Madam Vice-Chairman, I rise to 

oppose this Bill, lock, stock and barrel. 

I oppose this Bill because the remedy 

which is being sought to be applied is just in 

the opposite direction. There can be no 

hesitation in admitting that the banks arc 

really sick. The banks are sick because in 

some of the cases, or, in a large number of 

cases, the investment had been made, not on 

economic ground. It is also true that a large 

part of the investment has been grabbed, 

really grabbed, by those people who have 

defaulted later on. 

Madam, the point is, the commercial 

lending by the banking sector in the country. 

today, is around Rs. 1 lakh crore. The deposit 

in the banks is around Rs. 3 lakh crores. Out 

of this commercial of Rs. 1 lakh crore, my 

estimate is — I believe, it is not Rs. 35,000 

crores — nearly 50 per cent of the 

commercial investment is non-performing, is 

either bad, sticky, or, irrecoverable. This is 

the basic reason for the banks becoming sick 

today. But to tackle this sickness, to remove 

this sickness, the remedy that is being 

contemplated is disinvestment or selling out 

the shares. My point is, if the pot is riddled 

with holes, it is bound to be empty, whatever 

is the quantum of water you may put into it. 

Therefore, if the holes in the pot are not 

plugged properly, whatever may be the extent 

of generosity by the Government, by way of 

doling out of funds, the sickness of the banks 

would continue. 

Therefore, let us discuss how to plug 
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the loopholes. And when plugging the 

loopholes if you raise capital by selling out 

the shares, that is not going to bring about any 

improvement. Then there is erosion of the 

capital base. That is one aspect of the 

problem. Another aspect is the capital 

adequacy norm. The capital adequacy norm 

has nothing to do with the erosion of the 

capital base. I tell you, most of the 

international banking organizations do have 

an eight per cent capital base norm. Even then 

a large number of foreign banks are in a 

crisis. A large number of foreign banks in the 

western world are in a crisis despite these 

banks having an eight per cent capital base 

norm. Therefore, eight per cent as a figure is 

no sacrosanct figure, is no panacea. Even 

after having an eight per cent capital 

adequacy norm, the banks may fall sick. 

Therefore, it is not a question of what should 

be the upward revision of the norm of the 

capital base. That is one aspect. 

The most important aspect is how to 

strengthen the capital base. Therefore, the 

disinvestment or selling out the shares of the 

nationalised banks is no panacea. Of course, it 

is a sell-out. It is a sell-out of the principles of 

nationalization. That apart, selling out the 

shares is not going to bring about an 

improvement if the banks are not run on an 

economical basis and who is responsible for 

not running the banks on an economical 

basis? I believe, hon. Members on the other 

side must have been asked to be present in the 

House so that the Bill gets an easy passage, 

but we are here to understand each other. If 

the presence of the Members becomes, 

including that of the hon. Minister of State for 

Parliamentary Affairs, a problem for a proper 

deliberation by the House, I only wish Madam 

Vice-Chairman to take care of it. You can 

pass the Bill because you have the majority. 

You can pass the Bill because you have 

support from unsolicited quarters. You can 

pass the Bill but, Madam, kindly remember 

that today is the most auspicious day. There 

could have been no better day for passing 

this Bill than today, because today seven lakh 

banks employees are on strike, protesting 

against the provisions of this Bill. Therefore, 

when the bank employees are on strike, you 

can push thorugh the Bill with your majority, 

but can you carry out the policy without the 

cooperation of the bank employees? 

SHRI M. M. JACOB: They have brought 

about the strike situation. 

SHRI GURUDAS DAS GUPTA: They 

will go on further strikes. I promise the 

House, they will go on further strikes to 

prevent the economic policy that you are 

pursuing. The workers of IISCO will go on 

strike, because you are determined to sell out 

IISCO. The bank employees will go on strike, 

because you are on a holy mission to sell out 

the banks. And more so, the Indian working 

class will take upon themselves the 

responsibility of fighting your policies, the 

more and more you push through with your 

policies. Let there be no misunderstanding on 

this score. But that is not the issue we arc 

discussing. 

The issue is whether disinvestment or 

selling out bank shares is going to be the 

panacea. It is not. Why? Who will purchase 

the bank shares? Normally, shares are 

purchased for high returns. The bank shares 

will give no high returns. Therefore, the 

common people, who are generally haunted 

by the desire to attain overnight prosperity, 

will not be purchasing the shares. It is only 

the industrial houses who will purchase the 

shares, not for the returns but to gain control 

over the banking system. It is not the common 

investor who will be interested in investing 

money in the banks because the return will 

not be high. It is those people who are having 

enough money, who will be really purchasing 

the shares, not for return, but to attain control 

over the banks. Why do people want to have 

control over the banks? Because, through 

their representatives on the boards of directors 

they will influence very much the credit 

policies of the banks. Since you have 
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committed yourself to a liberalised policy, the 

banks will be free even to decide their own 

interest rates. The hon. Ministers have been 

giving that assurance. Therefore, the boards 

will be heaviiy loaded with the 

representatives of big industrial houses. The 

people who have money, will use the banks. 

They will be using their position in the banks 

to plunder the resources of the banks. What is 

our experience so far as the Bank of Karad is 

concerned? The Bank of Karad was a private 

bank. It was not a nationalised bank. The 

Bank of Karad was plundered by whom? By a 

single director. What was the role the director 

played? The director played the role of 

plundering the Bank. If the example of the 

Bank of Karad is. kept before us, we can very 

well understand that the socalled investors, 

the so-called shareholders having their 

representatives on the boards, will be using 

their strength and influence to manipulate the 

credit policies of the banks. That is where the 

danger of the sell-out lies. 

The third and the most important point is 

that you have been doling out money. May I 

ascertain from the Government the reason for 

doling out Rs. 16,000 crores that it has doled 

out during a span of three years? You have 

doled out Rs. 16,000 crores to banks. Why? 

Why have you doled out the money to the 

banks without setting up adequate safeguards? 

It is a premium for corruption. It is a premium 

for inefficiency. Banks are sick because they 

have been made sick. Big industrialists have 

made them sick. If we look at the list of 

defaulters, 90 per cent of the defaulters 

belong to big industrial houses. It is not the 

small borrower, and it is not the small-scale 

people. Nor is it people belonging to the 

private sector who are responsible for the 

default or who have made the banks shaky. It 

is primarily the big business people who are 

responsible for this. 

Let me correct my hon. friend, Dr. Mitra. 

The promoters' shareholdings are not 8 per 

cent or 10 per cent, but less 

than 1 per cent is the holding of the 

promoters' share in the assets of the corporate 

sector. By having 1 per cent are less than 1 

per cent share, they are controlling the 

corporate sector. Therefore, a large part of the 

so-called wealth of the corporate sector is 

drawn from the nationalised sector. 

Lastly, Madam, whose money is this? Hon. 

Mr. Jethmalani, a legal luminary of the 

country, has been pleading for a profitable 

investment of the funds with the banks. I do 

not quarrel. But, let me tell you whose money 

this is. Three lakh crores of rupees deposited 

in the banks, represents the national savings, 

represents the savings of the community. The 

savings of the community cannot be doled out 

to serve the interests of the corporate sector 

only. The state is a welfare state. It is not a 

socialist state, I know. After all, it is a welfare 

state. Since it is a welfare state, the 

Government has a responsibility for the well-

being of the down-trodden section. If that is 

kept in mind, the colossal social wealth now 

deposited in the banks, must be utilised for 

material advancement of that section of the 

community which we consider as backward. 

Therefore, without having any social-priority 

programme, without having any programme 

in the priority sector, the chests of the banks 

cannot be opened to the private sector. They 

have been already opened. Hon. Mr. 

Jethmalani knows how his client has made use 

of the money that was deposited in the State 

Bank of India. The iron chest of the State 

Bank was opened to the client of Mr. 

Jethmalani. It is very well known that the iron 

chest of the National Housing Bank was 

opened to a handful of brokers. That is the 

history. The Bank has been nationalised, but 

actually the Bank has been serving certain 

individuals. It continued to advance loans not 

to the corporate sector only, but to most of the 

undeserving corporate sector also. That is the 

reason why we want not just a nationalised 

sector, but a profitable nationalised sector. We 

want the nationalised sector 
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to be run on the basis of efficiency, not on the 

basis of fraud and corruption. It is the political 

system which has made the banks red and the 

citadel of the political system is not in 

Calcutta but in Delhi. I can give you 

innumerable examples to show how the banks 

were forced to give loans. Who were 

responsible for giving loans of more than one 

crores of rupees to Mr. Girish Sharma! 

THE DEPUTY CHAIRMAN: Please do 

not mention the names of those who are not 

here to defend themselves. 

SHRI GURUDAS DAS GUPTA: They are 

the social criminals. We must name them. We 

must know the social criminals are. It is the 

political persons who have been giving shelter 

to these criminals and it is these criminals 

who have defrauded the banks. And now the 

banks are being handed over to those 

corporate criminals. Corporate criminals have 

made the banks sick. Now, you are handing 

over the banks to these corporate criminals. 

THE DEPUTY CHAIRMAN: Mr. Gurudas 
Das Gupta, the things which you cannot 
substantiate you should not say. To call 
people criminals is unbecoming of a Member 
of Parliament of Rajya Sabha. 

SHRI GURUDAS DAS GUPTA: I can 

substantiate that the defaulters are criminals. 

The criminals should have no political 

patronage. Today banks are being handed 

over to the criminals and the hon. Minister for 

Finance is justifying himself for going in that 

direction. This is a Bill in the opposite 

direction. You can pass the Bill, but we shall 

oppose it. You can pass the Bill, but the entire 

banking industry, the entire working class of 

the banks, will oppose its implementation. If 

you like to close down the banks, we will 

oppose. If you dismiss the employees for 

participating in the trade union movement, we 

will oppose you. But we will support every 

action for bringing about accountability in the 

banking system. A restructuring in that 

direction 

will have our unstinted support. But if you 

like to implement the provisions which will 

be tantamount to passing on the banks to the 

private hands, we will oppose you tooth and 

nail. Today, when you are passing this Bill, 

bank employees are on strike. I can tell you in 

doing so they are fighting for a national cause 

and the cause of the country. 

THE DEPUTY CHAIRMAN: You see, no 
time was allotted to this Bill, but this does not 
mean that we should not bother about the 
time. You have to keep to the time limit. 

SHRI GURUDAS DAS GUPTA: If the 

Government becomes directionless, we are 

becoming timeless! (Interruptions) 

SHRI S. VIDUTHALAI VIRUMBI (Tamil 

Nadu): Madam, I rise to oppose this Bill. 

Even though its Statement Objects and 

Reasons says that this Bill has been brought to 

mobilise further resources in actual practice 

its intention is not so. When the banks were 

nationalised in 1969, the entire nation stood 

behind Mrs. Indira Gandhi, the then Prime 

Minister of India. I quote from the Objects 

and Reasons the Bill. "The banking system 

touches the lives of millions and has to be 

explored by larger social purpose and has to 

subserve the national priorities and objectives, 

such as rapid growth in agriculture, small-

scale industries and exports, raising of 

employment levels, encouragement of new 

entrepreneurs and the development of 

backward areas." For that purpose these banks 

were nationalised in 1969. 

In 1980 when some more banks were 

nationalised, they gave another reason, I 

quote, "To gain control over the commanding 

heights of the economy for attainment of the 

national, social and economic objectives, 

fourteen major Indian scheduled banks, each 

with deposits of Rs. SO crores or more were 

nationalised. In order further to control the 

heights of the economy, to meet 

progressively, and serve better, the needs of 

the development of the economy and 
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to promote the welfare of the people, in 

conformity with the policy of the State 

towards securing the principles laid down in 

clauses (b) and (c) of aritcle 39 of the 

Constitution." They gave this reason What 

are laid down in clauses (b) and (c) of article 

39 ? 1 quote : "The State shall in particular 

direct its policy towards securing (b) that the 

ownership and control of the material 

resources of the community are so distributed 

as best to sub-serve the common good; (c) 

that the operation of the economic system 

docs not result in the concentration of wealth 

and means of production to the common 

detriment." From this we can understand that 

material resources were equally distributed. 

That is number one. Number two, the means 

of production should not be to the common 

detriment. For these reasons, the banks were 

nationalised. Now they say in order to 

mobilise they arc denationalising it.  It is not 

so. 

The actual reason is that the Basic 

Committee on Banking Regulations and 

Supervisory Practices appointed by the Bank 

of International Settlements has 

recommended that capital adequacy should be 

more or less 8 per cent of the risk weighted 

assets. I do not know whether it applies to the 

Indian banks. They have not said about that. 

The assets of the banks are naturally 

guaranteed by the Government of India. 

Then, what is the necessity for a such a type 

of guarantee? These are not private banks. 

Banks are 1ctually guaranteed by the 

Government. When the Government of India 

itself stands as a guarantee, why should be a 

norm of 8 per cent of the rish weighted assets 

for capital adequacy? This is what I want to 

know from the Minister. 

The Government says that by privatising 

they are giving only I per cent of the voting 

rights. But the State Bank of India has already 

given 10 per cent of the voting rights. I am 

afraid, this will be increased by another 10 

per cent. 

Suppose, Tatas and Birlas are having 49 to 

50 companies and in each company 

they are having one per cent of the voting 

rights, then, automatically they will go for 49 

per cent. How is this forty-nine per cent of the 

voting rights going to affect the majority 

opinion? The Government is having 51 per 

cent shares. That is the question we are 

raising. If a minority Government can 

become a majority Government, then 49 per 

cent shares can also become 51 per cent 

shares for administration of the banks. That is 

what I want to say. Therefore, this is one 

example. The Reserve Bank of India cannot 

overrule the Tata's decision or go against the 

decision of the Birlas. That is the situation 

prevailing in India. 

Then, the Government is talking about 

sickness in the banking industry. But our 

banks have some social obligation also 

whereas private banks do not have that 

obligation. Whent Rajivji was participating in 

a debate on the Budget, he said clearly that 

we should not go through the profit and loss 

account of the 

public    sector    undertakings .......... because 

they have got their own social obligations. 

The Government has totally forgotten that. 

6.00 P.M. 

Now they are saying that the banks are 

running on a loss. Who is responsible? When 

V.P. Singh was the Prime Minister, he wanted 

to introduce a Bill whereby the participation 

of employees in the management of banks 

would be provided. If that Bill was passed at 

that time, the employees who would be in the 

management of these banks would/tell us the 

real reasons for the losses incurred. But you 

shut the door on the entry of employees in the 

management. And, now you are saying that 

they are running on a loss! 

The State Bank of India wanted 

privatisation of its shares. The real value of 

the share was reduced to 10 per cent. Its share 

of the face value of Rs. 100/-was being 

quoted in the market at Rs. 325-450/-. That is, 

the market price of a share was at least Rs. 

32V-. But the 



455 The Banking Companies (RAJYA SABHA]     transfer of undertakins) 456 
(Acquistion and Amendment Bill.  1994 

price announced by the Government was fare 

less. What did the bureaucracy do? It said the 

shares of the face value of Rs. KV- could be 

sold at Rs. 100/- and that meant, the premium 

per share would come to Rs. 90/- The lowest 

price quoted in the market was Rs. 325/-. But 

the Government announced a premium of 

only Rs. 90/- The difference, Rs. 325/-niinus 

Rs. 90/-, was siphoned off for some group. 

The same group of vested interests have now 

succeeded in their lobbying for getting this 

Bill introduced. Therefore, I disagree with the 

principle of liberalisation. What is the fate of 

Maruti with the 49-pcr cent disinvestment? 

Do you think that Maruti is now in our hands? 

It is not so. Likewise, the banks will not be in 

the hunds of the Government. They will not 

be in the public sector. They arc going to be 

really privatised within a decade. I feel that 

within a decade the entire financial structure, 

the financial institutions, even the whole 

country, will be ruined by this decision. That 

is what I feel. By introducing this provision, 

you are doing nothing but merging the 

financial capital and the industrial capital. 

They are going to be merged now. Once the 

financial capital and the industrial capital are 

merged, capitalism automatically arises. It is 

going to play havoc in the country. Already 

they have looted this country for four decades. 

Within these four decades, they were able to 

mobilise Rs. 5,20,000 crores of black money. 

You are going to hand over these institutions 

to those people who have taken away the 

public money. They have looted the money of 

the people, the dawn-to-dusk labour of the 

poor. This is what I feel. After the State Bank 

of India affair, this is the second step you have 

taken in the direction of the policy of this 

Government which is against the policy of 

Mrs. Indira Gandhi. This is a step against her 

policy in this respect. In 1969. when the banks 

were nationalised, we were the people who 

supported and stood by Mrs. Indira Gandhi. 

With the same spirit, we now oppose this Bill. 

Please do 

not think that this is a policy towards 

progress. You just go through the 

memorandum of the IMF to Russia and 

others. You will find that the same kind of 

pressure is exerted on India also. They may 

say there is no such pressure exerted. But, in 

fact, we know that such pressure is being 

exerted by the World Bank and the IMF. I 

feel that this Government docs not have any 

right to continue even for one day more. 

Please resign and save the country. 

With these words, I conclude. Thank you 

very much. 

THE DEPUTY CHAIRMAN: Mr. 

Minister. 

THE JIBON ROY: Where is the Finance 

Minister, Madam? 

THE DEPUTY CHAIRMAN: Mr. 

Chandrashekhar Murthy is tha Banking 

Minister and the Bill relates to banking. So, 

he is within his right to reply. 

SHRI GURUDAS DAS GUPTA : It will 

be nice if the Finance Minister is present in 

the House. 

THE DEPUTY CHAIRMAN : He will 

come for voting, I think. (Interruptions). He is 

a Member of the House. He will come at that 

time. 

SHRI GURUDAS DAS GUPTA: I want 

him because he is the steward of the entire 

system. 

THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI M.V. 

CHANDRASHEKHAR MURTHY): Madam, 

I am thankful to all the Members who have 

participated in this discussion. Many of the 

Members have expressed their apprehensions 

that by passing this Bill, we are goving to 

privatise the nationalised public sector banks. 

It is not correct. We have come before this 

House with this Bill to provide more capital 

to the banks because all these years, the 

Government of India have been providing 

capital to the nationalised banks in order to 

enable them to compete in the international 

arena. The Narasimham Committee has 
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made some recommendations for income 

recognition and a provision for capital 

adequacy in relation to the risk-prone assets 

of the banks. The Committee has also made 

many more recommendations. Most of the 

recommendations arc still under 

consideration. But today, we are seeking the 

approval of this House for the Board of 

Directors of the Banks with the sanction of 

the Central Government and Parliament to 

raise their paid-up capital by public issues, by 

shares, subject to the condition that the 

Central Government, at all times, hold not 

less than 51 per cent of the paid-up capital of 

the banks and it also proposes that the 

authorised capital of every corresponding 

new bank shall be 1500 crores of rupees 

divided into 150 crores fully paid-up shares 

of ten rupees each. Shri Ashok Mitra alleged 

that the industrialists and the foreign 

shareholders who have already robbed these 

banks, will dominate the shareholders. This is 

not totally correct. (Interruptions) 

SHRI GURUDAS DAS GUPTA: Here is 

an admission that it is partially correct. 

SHRI M.V. CHANDRASHEKHAR 

MURTHY: Why don't you listen to me fully? 

THE DEPUTY CHAIRMAN: Don't hear 
him partially. 

SHRI M.V. CHANDRASHEKHAR 

MURTHY: The shares are issued as public 

issue according to the guidclines of SEBI and 

priority is given to allocation in respect of all 

the small shareholders. That is the guideline of 

the SEBI. In consultation with the Merchant 

Bankers and on the basis of these guidelines, 

we are going to issue shares and we have 

made it amply clear on several 

occasions...(Interruptions) 

SHRI ASHOK MITRA: The Merchant 

Banks are the crooks. 

SHRI M.V. CHANDRASHEKHAR 

MURTHY: Mr. Mitra has no belief in any 

system. (Interruptions) 

SHRI ASHOK MITRA: I know what 
my belief is.  (Interruptions) 

SHRI M.V. CHANDRASHEKHAR 

MURTHY: That is why, your State 

Govemment has taken loan 

from...(Interruptions) The next provision is a 

very important provision. No sharesholder, 

other than the Central Government, shall be 

entitled to exercise voting rights in respect of 

any share held in excess of one per cent of the 

total voting righs of all the shareholders of 

the banks. And with this, I can asure the hon. 

Members and the august House that the 

character of the banks will remain the same 

and they will remain as nationalised banks 

because even by holding 51 per cent of the 

Central Government will have effective 

control over all these banks. 

SHRI GURUDAS DAS GUPTA: Not    51    

per    cent,    but    two    per 

cent....... (Interruptions) .........   If one per 

cent is shifted, there will be a shift in the 

control. 

SHRI M. V. CHANDRASHEKHAR 

MURTHY:   There   is   no   question   of 

shifting  it  now ............. (Interruptions) ........  

Madam, it was also referred to the 

Standing Committee and the Standing 

Committee dealt with all these issues in 

detail and it recommended this to the 

House by a majority opinion, except in 

one case........ (Interruptions) ........  

Some hon. Members still have a doubt 

about the control over the banks because of 

the structure of the Board of Directors. Now 

we have accepted 15 Directors, including six 

non-official Directors. The proposal of nine 

Directors will definitely ensure effective 

control by the Government. What more do 

you want, Gurudas Das Gunptaji? 

Shri Jethmalani has referred to the 

Narasimham Committee Report. As I stated 

earlier, the Narasimham Committee has made 

several recommendations in regard to SLR 

and CRR. We have accepted them. The ratio 

is already reduced to some extent. The 
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reduction cannot be at one stroke. It will be 

done in a phased manner up to 1996. 

Many of the members have expressed their 

apprehension that with the passing of this Bill 

the priority sector lending will 

be    reduced ........(Interruptions) ........ I    am 

not yielding. I wish to inform the hon. 

Members and the august House that the 

percentage of priority sector lending will 

continue at 40. 

SHRI GURUDAS DAS GUPTA: How? If 

you give autonomy to the banks and      if      

the       banks      are       free 

to ...... (Interruptions) ........How    will    you 

dictate?           How           will you 

dictate? ....... (Interruptions) ........  

THE DEPUTY CHAIRMAN: Mr. 

Gurudas Das Gupta, let him convince 

you....... (Interruptions)......... 

SHRI GURUDAS DAS GUPTA: Madam, 

they are speaking of autonomy but, at the 

same time, they arc saying that they are going 

of dictate to the autonomous board. How? 

How will they do that? 

THE DEPUTY CHAIRMAN: Mr. Gurudas 

Das Gupta, I think, the Minister has a right to 

explain to you what he wants to explain from 

his papers. Let him speak. If you are not 

satisfied, you arc free to say what you like to 

what you don't like but let him have the right 

to speak. 

SHRI S. VIDUTHALAI VIRUMBI: 

Madam, his statements are selt-contradictory. 

THE DEPUTY CHAIRMAN: Never mind. 

He has a right to say what he likes, and don't 

try to say what you like. 

SHRI M. V. CHANDRASHEKHAR 

MURTHY: Then about the ten recovery 

tribunals...... (Interruptions).... 

THE DEPUTY CHAIRMAN: You must 

hear him. 

SHRI M. V. CHANDRASHEKHAR 

MURTHY: Out of the ten recovery tribunals, 

one is already set up in the month of April. 

Mr. Gupta raised the 

issue relating to today's strike by the bank 

employees. Madam, this is not the first time 

that the bank employees are going on strike. 

In this month itself, this is the second time 

that they have gone on strike. 

I can say that this is an encouragement to 

indiscipline which is one of the 

things...(Interruptions)...which affect the 

efficient functioning. (Interruptions).... 

SHRI GURUDAS DAS GUPTA: Oh, 
indiscipline! (Interruptions)... 

THE DEPUTY CHAIRMAN: Mr Gurudas 

Das Gupta, let me talk about some disciplline 

in the House. (Interruptions)...Please. 

Gurudasji, one minute. Let us have some 

discipline. (Interruptions).... 

SHRI M. V. CHANDRASHEKHAR 

MURTHY: Some of the speakers have 

referred to the late Prime Minister, 

Shrimati Indira Gandhi. 

(Interruptions).... Madam, it was our great 

Leader and the late Prime Minister, Indiraji... 

(Interruptions) 

SHRI GURUDAS DASGUPTA: You 
don't  name  her.  (Interruptions)... 

You cannot take the name of Indira 
Gnadhi.   (Interruptions).... 

AN HON. MEMBER: Why not? 
(Interruptions).... 

THE DEPUTY CHAIRMAN: Order, 
please. (Interruptions)... Order, please. 
(Interruptions).... 

SHRI S. JAIPAL REDDY: Madam, I am 

on a point of order. (Interruptions).... 

SHRI JIBON ROY: We have also 

supported Mrs. Indira Gandhi. 

(Interruptions) 

THE DEPUTY CHAIRMAN: Mr Jaipal 

Reddy is on a point of order. 

(Interruptions).... Mr Jaipal Reddy is on a 

point of order. 

(Interruptions) 

SHRI     S.S.     AHLUWALIA:     You 
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cannot interrupt like this. 
(Interruptions).... 

SHRl JIBON ROY: 
Madam..............(Interruptions) 

SHRI S. JAIPAL REDDY: Madam, I am 

on a point of order. (Interruptions). . . 

THE DEPUTY CHAIRMAN: I will allow 

you. (Interruptions) Let him sit down. 

(Interruptions). . . 

Let htm sit down. (Interruptions). . . 

SHRI S. JAIPAL REDDY: Madam, I am 

on a point of order. (Interruptions). . . 

THE DEPTY CHAIRMAN: Yes. Mr. 

Jaipal Reddy. What is your point of order. 

SHRI S. JAIPAL REDDY: Madam. Mrs. 

Indira Gandhi is the late lamented Prime 

Minister. Nobody has any right to malign her, 

discredit her. The Minister by invoking her 

name is maligining her. (Interruptions). . . 

SHRI E. BALANANDAN: She was the 

architect of the nationalisation of banks. She 

had taken a progressive step. (Interruptions). . 

. 

SHRI M. V. CHANDRASHEKHAR 
MURTHY:   Why   don't   you   hear   me 
fully?      The      social      objectives      of 
nationalisation of banks. . . . (Interruption) 

SHRI V. NARAYANSAMY: You cannot 

take the name of our great leader. 

(Interruptions). . . . 

SHRI GURUDAS DAS GUPTA: We have 

supported her. (Interruptions). . . 

THE DEPUTY CHAIRMAN. Gurudasji, 

please sit down. (Interruptions). . . 

Mr. Narayanasamy, please sit down. 

(Interruptions). . . 

Please sit down. (Interruptions). . . 

SHRI JIBON ROY: We have supported it. 
(Interruptions). . 

THE DEPUTY CHAIRMAN: Please 

sit down. Let us find out what he is sayihg 
about Indira Gandhi. Without hearing him, 
why arc you agitating. 

SHRI M. V. CHANDRASHEKHAR 

MURTHY: Madam, the social 

objectives of nationalisation of banks in 

the year 1969 by our Congress Party, 

our        Congress Government. . . . 

(Interruptions). . . . Once again I would like 

to assure the august House that even after 

passing this Bill the character of the 

nationalised banks will continue and it will 

continue to be a priority sector, credits to 

rural sectors will continue and credits to 

economically weaker sections will continue. 

What more do they want, Madam? 

(Interruptions) 

THE DEPUTY CHAIRMAN: Please 

allow the Minister to speak. I don't 

want anybody to speak. 

(Interruptions). . . Everybody, please 

keep quiet. (Interruptions). . . . 

Gurudasji, please sit        down. 

(Interruptions). ... no. Please do not disturb 

him. (Interrupttons). . . Please let him answer. 

(Interruptions). . . Listen to him. 

(Interruptions). Please keep quiet. Everybody 

should be quiet. 

SHRI M. V. CHANDRASHEKHAR 
MURTHY: Madam, I appeal to all the 
Members of this House to pass this Bill and 
support the Government. Thank you. 
(Interruptions). 

SHRI JIBON ROY: You are getting 

support from those who opposed 

nationalisation. (Interruptions). 

SHRI S. JAIPAL REDDY (Andhra 

Pradesh): May I seek one single clarification 

from the hon. Minister? Madam, I would like 

to ask the hon. Minister as to what guarantee 

this Government gives to the effect that 49 

per cent to be owned by the people will not 

on one fine morning become 51 per cent? I 

would like to amplify a bit. We all 

know...(Interruptions). 

THE DEPUTY CHAIRMAN: Let him 

speak. (Interruptions). 

 



463 The Banking Companies [RAJYA SABHA] transfer of undertakings) 464 
(Acquistion and Amendment Bill, 1994  

 

SHRI S. JAIPAL REDDY: I am not going 
to stage a walk out.(Interruptions). 

THE DEPUTY CHAIRMAN: Let him 

speak. He has the right to seek clarifications. 

Let him speak. 

SHRI S. JAIPAL REDDY: We all know 

that the Suzuki Company started only with 26 

per cent equity. It later on got increased to 40 

per cent. Now, it has 51 per cent equity. When 

there was a joint enterprise between a 

Government of India undertaking and a 

foreign firm, we were told...(Interruptions). 

 

SHRI S. JAIPAL REDDY: I am speaking 

with the permission of the Chair. If I don't 

have the permission, I will resume my seat. 

THE DEPUTY CHAIRMAN: If a Member 

wants some clarifications, then he has every 

right to seek clarifications and the Minister is 

obliged to answer. Please keep quiet. 

(Interruptions). I am not allowing it. I am not 

permitting this. (Interruptions). Mr. Jibon 

Roy, please sit down. I am not allowing this. 

(Interruptions). 

SHRI S. JAIPAL REDDY: Madam, I have 

not completed my submission. So, the Suzuki 

Company today, contrary to all the assurances 

given to the people in both the Houses, has 51 

per cent equity. The control is so much that 

the MD of Maruti is facing charge-sheets by 

the CBI and, at the same time, is continuing as 

the MD of the Maruti Company. What is the 

guarantee that this 49 per cent will not 

become 51 per cent and all these banks will 

not be privatised one fine morning by the 

Rao-Singh due? 

 

DR. BIPLAB DASGUPTA: Madam, I 

would like to make one very specific point. 

This Bill has been brought forward on the 

basis of one of the recommendations of the 

Narasimham Committee. I am not going into 

the details of the other points which have 

already been covered. Madam, there are many 

other recommendations of the Narasimham 

committee. I don't generally agree with the 

Committee Report. But there are some 

recommendations which are very good ones 

and which have not been implemented 

through this legislation or others. For 

example, there is a recommendation as 

regards Assets Reconstruction Fund; there is 

no mention of that. Also, as regards the 

formation of a tribunal, which was also 

mentioned by Mr. Jethmalani, and then about 

the recommendation relating to arrangements 

for litigation and for recovery of loans from 

big borrowers, nothing has been mentioned. 

Unfortunately, these things which could have 

put the banks on a firm footing, have not been 

mentioned at all. These things have been 

completely ignored and bypassed in this 

legislation. 

SHRI SATISH PRADHAN 

(Maharashtra): Madam Deputy Chirman, with 

your permission, I would like to seek certain 

clarifications. As this house is aware, the 

Report of the Committee... (Interruptions)... 

THE DEPUTY CHAIRMAN: People come 

here to work. They understand the Bill. They 

read it and they want the Minister to clarify. 

Why should anybody object to it? The 

Government should come forward and clarify. 

Why should anybody object to it? It is their 

right. They can ask for a third reading if they 

want and I will permit-them. 

THE MINISTER OF POWER (SHRI 
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N.K.P. SALVE): You arc absolutely right to 
point out this. But it also presupposes that 
when the Minister was replying, that kind of 
shouting should not have been there. 

THE DEPUTY CHAIRMAN: Yes, it 

should not have been there. I objected to that 

also because when I allow Members to seek 

clarifications even after the Minister replies, 

they should not have objected to the 

Minister's speech and should have heard what 

he was saying at that time. 

SHRI SATISH PRADHAN: Madam. 1 

would like the Minister to enlighten this 

House whcther(l) they will take precautions 

with regard to wider participation of the 

public at large in the equity holdings of these 

banks; (2) they will debar proprietors 

associated with those corporate houses, 

companies and firms and other persons, who 

are involved in the non-performing assets, 

from subscribing to the shares of these 

nationalised banks; that is, those who have 

not paid their dues to the banks. As of date, 

the outstanding dues against them, according 

to my information, amount to Rs. 35,000 

crores, but which, according to Mr. Gurudas 

Das Gupta, amount to Rs. 50,000 crores. So, 

will you debar all those persons, firms, 

companies, corporate houses, against whom 

such outstandings arc there? So also, people 

who are involved in such types of criminal 

activities as in the case of the Securities Scam 

should be debarred: and (3) they will pocrmit 

CAG audit of all these facts. 

 

SHRI M. V. CHANDRASHEKHAR 

MURTHY: Madam, the hon. Member. Mr. 

Jaipal Reddy, has a doubt whether this 51 per 

cent can be further reduced to 49 per cent. It 

cannot be done, Madam. For that, we have to 

come before Parliament...(Interruptions) 

SHRI S. JAIPAL REDDY: It means that 

you will come before Parliament to do that. 

SHRI M. V. CHANDRASHEKHAR 

MURTHY: We will discuss it then... 

THE DEPUTY CHAIRMAN: It cannot be 

done arbitrarily. He will have to come before 

you...(Interruptions) Let us reach the bridge 

and then we will see how to cross it. 

SHRI M. V. CHANDRASHEKHAR 

MURTHY: Mr. Gautam wanted to know 

whether there would be any retrenchment of 

employees. Time and again, the hon. Finance 

Minister both inside and outside Parliament, 

made it clear that even with the federations of 

the employees... (Interruptions)... 

SHRI GURUDAS DAS GUPTA:  

THE DEPUTY CHAIRMAN: Nothing is 
going on record. Nothing will go on record if 
you speak without my permission. I am not 
permitting it. ..(Interruptions)... Please. I will 
not allow you to speak when the minsiter is 
on his feet. I am not allowing. No, nothing is 
going on record. Please sit down. Please sit 
down. 

SHRl GURUDAS DAS GUPTA:  * 

THE DEPUTY CHAIRMAN: When a 

Minister gets up to speak, you have a habit of 

interrupting. It is very bad. I am not allowing 

it No, I am not allowing. Nothing is going on 

record. It would not go on record. 

SHRI M. V. CHANDRASHEKHAR 

MURTHY: Madam, once again I wish to 

assure the hon. Members and the House 

 

*Not  recorded 
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that there is no move to retrench the 

employees. They will be redeployed 

elsewhere. We have made it clear a number 

of times in the House and outside the House 

also. 

THE DEPUTY CHAIRMAN: About 

SC/ST? 

SHRI M. V. CHANDRASHEKHAR 

MURTHY: I have already replied that even 

after passing this Bill, the character of the 

banks will remain, the nationalised character 

of the banks will remain, we will continue 

lending to the priority sector, the deserving 

poor and the needy people, especially to the 

people belonging to the weaker sections. They 

will continue to get the benefits from the 

banks. Mr. Agarwal has suggested that 

precaution should be taken for wider 

participation. I understand that he is worried 

about the allotment of shares. But we have 

given very strict guidelines that the shares 

should be allotted in accordance with the 

SEBI guidelines and in consultation with the 

merchant bunkers. Primarily, the individual 

shareholders will be preferred. About CAG's 

audit...(Interruptions)... 

SHRI GURUDAS DAS GUPTA: Madam, 
I have* a point. 

THE DEPUTY CHAIRMAN: No. all 

points have been clarified. 

SHRI GURUDAS DAS GUPTA: I would 

like to seek your permission. 

THE DEPUTY CHAIRMAN: You made a 

very long speech. That is enough 

(...Interruptions)... 

SHRI M. V. CHANDRASHEKHAR 

MURTHY: About the audit, of the banks, 1 

agree with the hon. Member that the audit 

system in the banks should be strengthened. 

But the audit by the CAG is not necessary 

now. The Reserve Bank of India has 

strengthened its supervisory mechanism in the 

auditing of the banks.. .(Interruptions)... 

DR. BIPLAB DASGUPTA: Madam. the 

Minister has not replied to my question... 

(Interruptions)... 

THE DEPUTY CHAIRMAN: I shall now 
put the motion to vote. 

DR. BIPLAB DASGUPTA: We want a 

Division. 

THE   DEPUTY   CHAIRMAN:    All 

right. Let the lobbies be 

cleared... (Interruptions)... Now, the 

Division Bell is ringing for the Lobbies to be 

cleared. (Interruptions) When the Division 

Bell is ringing for the Lobbies to be cleared, 

whatever is spoken in the House is not 

recorded...(Interruptions)... 

The question is:  

That the Bill further to amend the 

Banking Companies (Acquisition and 

Transfer of Undertakings) Act, 1970 and the 

Banking Companies (Acquisition and 

Transfer of Undertakings) Act, 1980, as 

passed by the Lok Sabha be taken into 

consideration. 

The House divided. 

THE DEPUTY CHAIRMAN: 

AYES—74 

NOES—21 

AYES—74 

Agarwal, Shri Satish 

Ahluwalia, Shri S.S. 

Alva, Shrimati Margaret 

Antony; Shri A.K. 

Barongpa, Shri Sushil 

Bhatia, Shri Madan 

Birla, Shri Krishna Kumar 

Chavan, Shri S.B. 

Dard, Shri Jagir Singh 

Dave, Shri Anantray Devshanker 

Desai, Shri Jagesh 

Dhawan, Shri R.K. 

Dutta, Dr. B.B. 

Fernandes, Shri John F. 

Fotcdar, Shri Makhan Lal 

Gadgil, Shri Vithal Narhar 

Gautam. Shri Sangh Priya 

Ghufran Azam, Shri 

Hanumanthappa, Shri H. 

Haiiprasad, Shri B.K. 

Hiphei, Shri 

Iqbal Singh, Shri 

Jacob, Shri M.M. 
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Jayadevappa, Shri K.R. 

Jitendra Prasada, Shri 

Kalita, Shri Bhubaneswar 

Kalyan, Shri Mohindar Singh 

Kataria, Shri Virendra 

Khan, Shri K.M. 

Khan, Shri Mohd.  Masud 

Khaparde, Miss Saroj 

Korwar, Shri Gundappa 

Krishnan, Shri G.Y. 

Ledger, Shri David 

Mahendra Prasad, Shri 

Majumdar, Shri Sudhir Ranjan 

Malaviya, Shri Radhakishan 

Manmohan Singh, Shri 

Matang Sinh, Shri 

Mathur, Shri Jagdish Prasad 

Miri, Shri Govindram 

Mukherjee, Shri Pranab 

Murthy, Shri M. Rajasekara 

Narayanasamy, Shri V. 

Nomani, Maulana Habibur Rahman 

Pachouri, Shri Suresh 

Pande, Shri Bishambhar Nath 

Parmar, Shri Rajubhai A. 

Patel, Shri Ahmed Mohmedbhai 

Patel, Shrimati Anandiben Jethabhai 

Patil, Shri Gopalrao Vithalrao 

Pillai, Shri Thennala Balakrishna 

Poojary, Shri Janardhana 

Pradhan, Shri Satish 

Razi, Syed Sibtey 

Reddy, Shri T. Venkatram 

Sahu, Shri Rajni Ranjan 

Salve, Shri N.K.P. 

Sanadi, Prof. l.G. 

Satchidananda, Shri 

Sharma. Shrimati Malti 

Sharma, Shri Venod 

Shinde, Shri Sushilkumar Sambhajirao 

Singh, Shri K.N. 

Singh, Dr. Naunihal 

Singh, Dr. Ranbir 

Singh, Shri Shiv Charan 

Singla, Shri Surinder Kumar 

Solanki, Shri Madhavsinh 

Surjewala, Shri S.S. 

Thakur, Shri Rameshwar 

Varma, Prof. Ram Bakhsh Singh 

Venkatraman, Shri Tindivanam G. 

Yadava, Shri Bal Ram Singh 

Yonggam, Shri Nyodek 

Noes 21 

Ansari, Shri Jalaludin                             

Baby, Shri M.A.                                

Balanandan, Shri E.                            

Basu, Shri Nilotpal                             

Bisi,  Shri Sanatan                                     

Das,  Shrimati Mira                     

Dasgupta, Dr. Biplab                           

Das Gupta, Shri                             

Gurudas Giri Prasad, Shri N. 

Goswami, Shri Ramnarayan            

Gujral, Shri Inder Kumar  

Jagmohan, Shri (Nominated)  

Majhi, Shri Bhagaban                   

Mathur, Shri Jagdish Prasad            

Mitra, Shri Ashok                       

Mohanty, Shri Sarada                  

Mukherji, Shri Dipankar                

Panda, Shrimati Ila                          

Pandey, Shrimati Chandra Kala 

Raju, Shri J.S.                                     

Roy, Shri Jibon                        

Viduthalai Virumbi, Shri S. 

The motion was adopted. 

THE DEPUTY CHAIRMAN: We shall 

now take up clause-by-clause consideration 

of the Bill. 

Clauses 2 to 17 were added to the Bill. 

Clause 1, the Enacting Formula and the Title 

were added to the Bill. 

SHRI   M.V.   CHANDRASHEKHAR 
MURTHY: Madam, I move: 

That the Bill be passed. 

The question was put and the motion was 

adopted. 

THE DEPUTY CHAIRMAN: Now, there 

is a message from the Lok Sabha. 

SHRI S. JAIPAL REDDY: Madam, the' 

voting pattern has proved that the economic 

philosophy of the Congress (I) and the B.J.P, 

are one. 

THE DEPUTY CHAIRMAN: Message 

from the Lok Sabha. Secretary General, 

please. 

SHRI S. JAIPAL REDDY: This is the 

message to the people of India from this 

House. 

THE DEPUTY CHAIRMAN: This is 
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a message from the Lok Sabha, Mr. Jaipal 

Reddy. The Secretary-General is going to 

read it out. Are you becoming the Secretary-

General or what ? 

SHRI S. JAIPAL REDDY: I am 

supplementing your comment, Madam. 

MESSAGE FROM THE LOK SABHA 

The Copyright (Second Amendment) Bill, 

1994 

SECRETARY-GENERAL: Madam, I have 
to report to the House the following message 
received from the Lok Sabha, signed by the 
Secretary-General of the Lok Sabha: 

"In accordance with the provisions of 

rule 96 of the Rules of Procedure and 

Conduct of Business in Lok Sabha, I am 

directed to enclose the Copyright (Second 

Amendment) Bill. 1994, as passed by Lok 

Sabha at its sitting held on the  11th May,  

1994." 

Madam, I Jay a copy of the Bill on the 

Table of the House. 

THE DEPUTY CHAIRMAN. We have got 
two suo motu statements to be made by the 
Minister of State in the Ministry of External 
Affairs. 

 

THE DEPUTY CHAIRMAN: Okay. If the 

House so agrees, we can ask the hon, 

Minister to lay the two statements on the 

Table of the House. I do not think there arc 

any clarifications on these two statements. 

AN HON. MEMBER: There are. 

THE DEPUTY CHAIRMAN: Then, you 

can ask tomorrow or the day-after. Okay? 

SHRI SANGH PRIYA GAUTAM: 

Tomorrow. 

THE DEPUTY CHAIRMAN: Mr. 

Minister, you can now lay the two statements 

on the Table of the House. 

STATEMENTS BY MINISTER 

I. Death of Indians in Gulf Countries 

II.Evacuation of Indians from Yemen and 

Rwanda 

THE MINISTER OF STATE IN THE 

MINISTRY OF EXTERNAL AFFAIRS 

(SHRI R.L. BHATIA): Madam Deputy Chan 

man. I lay a copy each of the above two 

statements on the Table of the House. 

THE DEPUTY CHAIRMAN: The House 

is adjourned till 11 a.m. tomorrow. 

The House then adjourned at 

forty-four minutes past six of the 

clock, till eleven of the clock, on 

Thursday, the 12th MAY,  1994. 
 


